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llOunfries early in 1969, I would like to koow 
from the Governmoot whether all boundary 
dem ,rcations between Ind;a and Pakistan 00 
all sectors including this one have since 
been completed. If they have not been 
completed, at what stage are they now and 
when do we propose tl) complete these 
oegotiations and final demarcation? 

Secondly, there are matters of dispote 
like Berubari arid Farakka Barrage-I know 
Berubari matter is io the Supreme Court-
aod as soon as it is adjusticatcd, will the 
Ooveroment deal with these matters expedi-
tiously ? 

SHRI Y. B. CHAVAN: A. far as 
Border Security Force and other matters in 
my charge ar~ concerned, 1 can give infor-
mation. As rar as other matters, T am sorry 
I will have to ask for ootice 

SHRI HEM BARUA (M'Ropldai): Sir, 
have sub:nitted a call atteotion ootice 

wh'ch you have disallowed. So pl~ase allow 
me to put ODe question. 

MR. SPEAKER: Whether it has been 
disallowed or not, I am sorry I cannN allow 
you. 

12.12 br •. 

PAPERS LAID ON THE TABLE 

Papers under Companl., Act, 1956 

THE DEPUTY MINISTER (SHRIMATI 
NANDINI SATPATHY): On behalf of 
Shrimati Indira Gandhi I beg to I~y on the 
Table a copy each of the folbwing paper. 
under ,ub-section (II of section 619A of the 
Companies Act, 1956 : 

(I) Review by the Government CD the 
working of the Electronic, Cor-
pJration of India Limited, Hyd.ra-
bad for the year 196~-6'). 

(2) Annual Report of the Electronics 
Corporation of Injia Limited. 
Hyderabad for the year 1968-69, 
along with the Audit Accou,ts and 
the C~!1lm.nts of the Comptroller 
and Auditor General thereon. 
[Placed ill Llbra,y. Sre No. LT-
2313/69.) 

Papers under Tarfft' CommiHion Act, 1951, 
ADDUDI Report of tbe Colr Bonrd and 
NollflcatioDs under Export (Qualify 
Coatrol aDd InspectioD) Act, 1963 

THE DEPUTY MINISTER IN THE 
MINISTIt Y OF FOREIGN TRADE (SHRI 
RAM SEWAK): I beg to lay on tbe 
Table: 

(1 ) A copy each of the /ollowing papers 
unher sub-section (2) of section 
16 of the Tariff Commission Act, 
1951 :-
(i) Rep;)rt (19691 of the Tariff 

C..ommission on the continuance 
of protection to the Sericulture 
Industry. 

{iiI Government Resolution No. 
l1(1,-Tar!69 dated the 6th 
December, 1969 on the above 
Report (Hindi and English ver-
sion, [Placer! i,~ Lib'a,y. See 
No. LT 2314/69) 

(2) A copy of the Annual Report on 
tbe Activities of the Coir Board 
and the working of the Coir In-
dustry Act, 1953 for the year 
1968·69, under suo-section (I) 
of section 19 of the said Act. 
[Placed in Library See No. LT-
2315/69.1 

{31 A copy each of I he following Noti-
fications (Hindi version I under sub-
section (3) of section 17 of the 
Export (Quality Control and In-
spection) Act, 1963 :-
(i) The Export of Linoleum 

(Quality Control and Inspec-
tionl Rulo'. 1969 publi.bcd in 
Notification No. S. O. 3753 in 
Gazette of India dated the 15th 
September, 1969. 

(iii The Export of Coir Yarn (In-
spection, Second Amendment 
Rules, 1969, published in Noti-
fication No. S O. 4431 in 
Gazette of India dated the 29th 
October, 1969. [Placed ill 
Library. See No. LT-2316/69.] 

MESSAGES FROM RAJYA SABHA 

SECRETARY. Sir, I have to report the 
followiJla II1CIIIIFI received from UIe 


